NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

8

C.P No. 86/(MAH)/2016
M.A. No. 218/2017

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 07.07.2017

NAME OF THE PARTIES: Mr. Pratik Vira & Ors.
V/s.
M/s. Sunshine Housing & Infrastructure Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 397/398 of the Companies Act 1956
and 241/242 of the Companies Act, 2013.

S. No. NAME DESIGNATION SIGNATURE
Vo Gyl Gumaed %runow T oth
W AiAd Lhandleyrane "
afw  Kidide , Ot

Navdms Cr ] L favun
Tadewal /b M HUMQ el
r}l& Petihomers
5 MR, Nawgor Seofweu,Senior Adroeale e

M&. Camur Mate ” Achwoeale
Ao Ms. Wi vaung Veud , Adwowle W
,ﬁo& KMPMM Jog 13,3 M
| M- pql,up‘ H}mamﬂ:.ﬁ-al.
/b Hau'aw' £ (o =
?»1 Pasperdnt flo-1O e

Contd.....2



ORDER

MA 218/2017 IN CP No. 86/241-244/NCLT/MB/MAH/2017

On the miscellaneous application, Respondent side is at liberty to file reply, if

any, within 5 days hereof, rejoinder if any, on or before next date of hearing.

List this matter for hearing on 17.07.2017.
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Member (Technical) Member (Judicial)



